
O.A. /321/87 
	

C 
Corar. 	Hon "ole 	P H Trivedi 	.. Vjce Chirran 

Hon'ble LLr P 1., Joshi 
	

Ju(icial iejioer 

2117/1987 

Hea:d 1crae 	dvocte 1iss Sudha Gr'ngvyer 

who hes cshed for leeve for arnendrent of the appliccUon 

so tht there is no nutual cuse. Allowed. Amendnent 

to be carried out within 5 days. Hegistry to post. 

P rivedi 
Vice ChEjrrjan 

pJo 
Judicial ember 



OA/321/87 

Coram : Hon'ble Mr. P.H. Trivedi 
	: Vice Chairman 

Hon' ble Mr. P.M. Joshi 
	

Judicial Member 

28.7.1987 

Heard Sudha Gangwar learrd advocate for the applicant. 

The impugned order of suspension being appealable 	he 

exhausted hi2 remedy. The 

The case is disposed of. 

(p .H.Trivedi) 
Vice Chairman 

A4 

(P.M.Joi) / 
Judi ci alr 

I 



V i/45687 

in 
o/3 2 1/87 

Coran 	Hont ble iIr. P.H. Trivedi 	: Vice Ctiairc:ian 

i-ions ble iir. P ,i. Joshi 
	

JUCLiCiC1 Iember 

8.10.1987 

Heard learned advocate ks.Sudha Gangwar for the 

aoplicant. The reondant have to oe allowed time for 

six montfls to CiSOOSO of the recresontciti•on filed oy 

the netitionor as a teasure of the exhaustion of remedy 

ana the case can be taken uo only thereafter before the 

Tribunal. There is, therefore no justification for 

restoration of tee case, if the:e are exceptional circumstances 

in wh:.Lch it is neeesry to entertain the aetition r aefore 

the expiry or six months tfhc eatitioner ma file a seucrate 

aolication in the Tribuia1. With this 000ervation 11/456/87 

is aisposed of. 

(P.h.Trivefi) 
Vice Chairman 

(P
1 - Ve r Judicial 


